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MA/397/2018 in CP/563/1B/2017 30

ORDER

RP is present. Counsel for R2 is present. It has been submitted by the Counsel
for R2 that he has not been provided the Minutes and the relevant record pertaining

to the CIR process.

The RP is directed to provide the Minutes and any other information to the R2
except those informations which are required to be kept secret for the purpose of

maintaining confidentiality of the CIR process.

It has been submitted by the RP that the operation of “ammonia expulsion” has
successfully been completed on the schedule date i.e., on 18.09.2018. Therefore, the

Application stands disposed of.

(CH. MOHD sHAKIEF TARIQ)
MEMBER (JUDICIAL)



